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Hon'ble r P H Trivedi 	•. Vice Chajr 
Hon'hlc i.r P i- Joshi 	.. Judicial Ler: 

2 4/4/1987 

earned advocate i-r Girish Pate-i applies 
ror adjournient to wruich leacnee advocate or the 
respondent •rZ -jrrLera hs no objection. Ailcwed. 
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orim: LoWlska 21r. w.h. .rivedi 	: Vic. Whairmaf,. 
Han' Die Mr. P.M. Joshi 	 Jucicial Member 

18.5 .1987 

Admit. Eejoinder has been filed. The case is adjc'ume± '-
for final hearing. 01,  

\r 
(P .H. Trivedi) 
Vice Cheir:an 
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Coram : Hon* ble Mr. P.M. Trivedi 	: Vice Chairman 
Mon' ble Mr. P.M. Joshi 	: Judicial MemJr 

21.5.1987. 

Learned advocate Mr.Girish Patel apolies for an adjournmenl 
Allowed. Learned advocate Mr.P.N.Ajmera for Mr.J.D.Ajmeral 
aooears and has no objection. 	c y 	.flin-due I 

(P .H. Trivedi) 
Vice Chairman 

JUdicia7ber 



Cor 	: 	or 'blc r i- 	Triv CL1 	 • 	v::C(: Ch::an 

:on'h1 	 JOShi 	• 0 JUC:Lci1:e 

L,: ::no 	 G:L:ish 	tc1. fc:r thc. 	LiC rt 

n a:1icticn for withdrTa1 of the case tc 

r ::AjmerT Tor r JD j!:cr 1e rno 	d:octe f r 

the res:cndent has no objoction, I1oe. The cse 

isncscd of s ithcCrri. 
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